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MR  DEPUTY-SPEAKER The
question is-

“That clauses 2 and 3, the Sche-
dule, clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted

Clauses 2 and 8, the Schedule,
clause 1, the Enacting Formulqg gnd
the Title were added to the Bill

SHRI K R GANESH I beg to
move

“That the Bill be passed”

MR DEPUTY-SPEAKER The
question 1s

“That the Bill be passed”
The motion was adopted

1628 hrs
NATIONAL CO-OPERATIVE DEVE-
LOPMENT CORPORATION

(AMENDMENT) BILL

[SHRI 8§ A KAaDER ! the Chetr]

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
I beg to move*

‘That the Bill to amend the Na-
tional Co-operative Development
Corporation Act, 1862, be taken into
consideration’

This Bill was introduced during the
last session It 15 a very simple Bill
1 hope therefore, there 15 no need
to have any controversy over 1t
Ongmnally this was enacted by Par-
hament 1n 18062 As members are
aware the main purpose of this orga-
nisation 1s to plan, promote and
finance co-operative organjsations 1n
the States and encourage processing
and marketing activities and storage
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in the co-gperative sector Unfortu-
nately when it wag enacted, entry 33
of the Concurrent List was not apphi-
cable to Jammu and Kashmir and,
therefore, Jammu and Kashmir was
not included at the time i1n the Bill
The only point relevant to the Bill 1s
that Jammu and Kashmur is proposed
to be included so that the Corporation
which is helping the other States can
also be 1n a position to help Jammu
and Kashmir in regard to its develop-
ment

As 15 well known, Jammu and
Kashmir 15 very important for horti-
culture

It 1s very necessary that there
should be sound marketing organisa-
tions formed on co-operative lines,
that there should be processing soci-
ties also if they can come up and if
this law 1s made applicable, the
Government of India, through the
National Co-operative Development
Corporation will be in a position to
give very substential assistance to
the State Government the State
Government itself has been pressing
very strongly for the last few years
that this law should be made appli-
cable to the Jammu and Kashmir
Government Therefore the Govern-
ment of India has accepted this sug-
gestion Moreover on merits also, it
was very desirable that this should
be done, and therefore I hope that
without any controversy I will get
the unammous suppoit ot the House
to gct the Bill passed

MR CHAIRMAN Motion moved

“That the Bill to amend the
Nationa] Co-operative Development
Corporation Act, 1962, be taken
into consideration ”

SHRI S P BHATTACHARYYA
(Uluberia) Mr Chairman, Sir I
have nothing to oppose It 1s a natural
thing that this should be passed But
the point 1s, when drought, famine and

*Moveq with the recommendation of the President



297 National Coop.

food scarcity are reigning high in our
country, we want to know naturally
what role this National Co-operative
Development Corporation will play
in really helping the country regar-
dMg the food distribution and saving
the producer and the consumer.
There, I think we find no specific
role. The hoarders and the black-
marketeers are reigning high. Only
the Government machinery is al-
most tied to the chariot of these pro-
fiters and blackmarketeers who are
crushing our people. The Govern-
ment 1s simply creating an 1llusion,
So, think this thing should not go on.
The Government should be serious
about this and really have control
over the production and distribution
and afford a proper price to the
consumers an also to the producers.
That is the main thing which I urge
before the Minister and would like 1o
have elucidation upon,

With these few words, I support
this measure.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur): Sir, I rise to support
this Bill whereby it is proposed to
extend the NCDC Act to Jammu and
Kashmir. I think it is the same as in
the case of other States where such
Acts commng under entry 33 of the
Constitution have been extended. It
will promote agricultural and horti-
cultural co-operative societies which
will be of immense benefit to our poor
brethern of Jammu and Kashmir
particularly the growers and labourers
i the field who have long been ex-
ploited by unscrupulous middle clas-
ses,

The principle of co-operation is that
the advantage of modern development
in various fields of production and
distribution which accrues to persons
or groups of persons who own huge
funds and have considerable resour-
ces, should accrue to the common men
ag well, They may have a machinery
whereby they may pool their resour-
ces and attract outside capital and
achjeve the same objectives through
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a democratically organised institution,
This organisation should function on
the basis of equality, the fundamental
objective being the eliminstion of

exploitation by unscrupulous middle-~
men.
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It is a pity that our countiry, wed-
ded to socialism and democracy, has
not fully realised the potentialities and
the socialist content of this sector of
our economy. Now this realisation is
dawning, but very gradually. Had
this realisation dawned earlier, the
present crisis in the public distribu-
fion system to which my hon. friend
has referred would not hafe arisen at
all. In the wake of nationalisations
and takeovers. we could not find a pro-
per distribution »ystem. It 14 unmiver-
sally recogmised now that the consu-
mers’ co-operatives are the best forms
and channels of public distribution
system Now. unfortunately, during
the pasl, thete have been reservations
and pre-judices in various quarters,
and therefore, full reliance could not
be put on the institutions, and they
were allowed to drift 1n a meandering
course with the passage of time. The
Government, the co-operators ang the
public men are responsible for this
serious lapse.

In the last 25 years, Government
had changed 1ts policies too often, and
this being a State subject, State Gov-
ernments have been reluctant to re-
lease their soul-killing iron-grip on
the movement. Cooperators have not
put heart and soul into the work be-
cause of this and public men by and
large have ignored it.

My friend referred to something
about the progress registered by the
NCDC. I have gone through the re-
port which wag circulated. I shall
quote a few figures. There is no
doubt that the movement has immense
capabilities and the NCDC had also
contributed its mite in furthering the
objective. The total marketing of
agricultural products by the coopera-
tive bodies in 1960-61 was of the order
of Rs. 175 crores. By 1971-72, with-
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[Shr1 Nawal Krishore Sinha]

in ten years, it ig 649 crores It has
gone up by four times The storage
capaclty in the cooperative gector was
8 lakh tonnes in 1960-61 In 1870-71,
it 15 32 lakh tonnes The supply of
agricultural  production requisite,
fertilisers ete by cooperatives was of
the order of Rs 323 crores in 1960-61
and 1t has gone up to Rs 249 crores
in 1971-72 The cooperative sector 1s
now producing 338 per cent of the
country's sugar production In 1960-
61, 1t was only 14 per cent Therefore
1t cannot be said that the NCDC has
not registered progress or has not
contributed its mite If some more
efforts had been put in the NCDC
could have done more I for one
would like the NCDC to be stren-
gthened and ¢ 1ven wider area of work,
more funds nd more freedom It may
register furiher progress during the
COMINE years

Swr, an old Act was amended 1n
1958 to give birth to the present
NCDC Act I am affraid we have gone
much ahead and the present Act 1t-
self requres a good deal of amend-
ment The entire amount has to be re-
explored and re-examined The hon
Mimister will forgive my saying so It
does not look like a non-official orga-
nisation at all You cannot expect
the officials to go very far They have
gone a good length of distance It 15
necessary now that 1t should be non-
officialised The Mimster is the Chair-
man but he should head a bunch
of civil servants in NCDC He should
head a non-official body of coopera-
tors They should head our commut-
tees Then above of course, the co-
operatives will have any futuie I am
sure Mr Shinde wall not dispute this

The Mimster 1s fully awarc that
whenever 1n the States we say, ‘make
the movement non-official’ the officers
and the Minister in the State Go-
vernment tell us ‘go and tell your
Ministers at the Centre’ The whole
picture of the NCDC an army of
officergs here at the helm creates a
very unhealthy example so far as the
States are concerned Thig 18 re-
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commendation of the Venkatapaiah
Commuttee

That Commiitee was appointed to
review the working of the NCDC and

to examine the need for its continu-
ance

I am sure the recommendations are
under the consideration of Govern-
ment and they will sooner than later
make up therr mind about 1t This
committee also recommended that
there should be sufficient funds and
nonlapsable grants provided by
the Central Government and
the corporation should be allowed to
have access to them They should
be allowed to draw from sources like
market borrowings, national indust-
nal credit, long term operations fund
of the Reserve Bank of India and the
sources of international financing
sgencies The commuttee has also re-
commended that the NCDC should be
enabled to have its own funds ade-~
quate to meet 1ts growing requre-
ments I would hke to know what
steps have been taken to implement
these recommendatior

The commttee inter alita recom-
mended the continuation of the NCDC
on the ground that 1t will extend
effective facilities in the cooperative
sphere for supporting the nsing tempo
of agricultural production n areas
specially suited, particularly in SFDA
and MFAL project areas The NCDC
could help promote cooperative 1n
stitutions 1n the fleld of dairv poul-
try and fishery programmes for the
benefit of the vulnerable gections of
the rural commumity It was also
suggested by the committee, to design
and promote special cooperative pro-
grammes for the tribals I would like
to know from the mimster what pro-
gress has been made in that direc-
tion

Presentlv there 1s too much re-
lance on State Governments There
are schemes which State Cooperative
Marketing Federations prepare but
NCDC carinot advance any funds un-
less they are forwarded by the State
Governments Al] State Governments
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are not sympathetic to the coopera-
tive movement. Some of them are
definitely inimical. Suppose these
schemeg prepared by the State Mar-
keting Unions and Federations fail
to receive support of the State Go-
vernments or they are lukewarm in
supporting them, what happens to
those organisations? 1 have personal
experience of this kind of thing. If
the Minister for Cooperation has no
sympathy for this movement, he
would not like the movement to ex-
pand in the State. Mr, Shinde should
tell us how he is trying to meet it.
In some States, the portfolio of co-
operation is given only to dissident
ministers., Thig should not be done.
I am afraid Mr. Shinde cannot do
much about it. This is morally
wrong and cannot be politically right.

Where real intervention by the
State Governments i1s necessary. they
are conspicuous by inaction There
are audit reports and inspection notes,
but I have not found many State
Government taking interest in fol-
low-up actions on these audit re-
ports and inspection notes. This
should be the principal work of the
State Government so far as coopera-
tives are concerned for the present.
I visualise a day when cooperatives
will have their own audit commis-
sjons and their own arrangements for
inspection, not relying on the State
Government or any other govern-
ment agency for that. Having wat-
ched it for three decades, I have
reached the unhappy conclusion that
even these powers should be taken
away from them because they are
not being utilised.

The buy-laws of the primary coop-
erative societies known as vyapar
mandal sahyog samitis in my State
are an example of how the basic
idea of this movement has been
thrown to the four winds. The mana-
ger., a non gazetted employee, is
bverything. The non-official Chair-
man only presides over the meetings
called by the manager. He or the
committee have no powers. The
non-gazetted employee has all the
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powers in the primary marketing
societies. How do you expect the
primary marketing societies, about
which in the Mimsters' Conference in
1970, high expectations were held
out, to function under these circums-
tances? This bye-law of the Vya-
par Mandal Sahyog Samuti is a
standing disgrace to the movement. I
think the same situation prevails in
some other States. I would like to
see how Shri Shinde meets this kind
of situation.
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Coming to funds, they arc given
Rs. 20,000 for the construction of
godowns. They have godowns, offie
and manager. But where is the mar-
gin money and capital? We have over
200 such units in Bihar and they have
no capital; they have no money with
which they can work. They cannot
take advantage of the concessional
rate offered by the Reserve Bank.
At the block level, not to speak of the
panchayat level, no arraangement has
been made for capital. There are
some co-operative rice mills in
Bihar which have no capital to buy
paddy. Yet, these rice mills are
being treated like any private esta-
blishment. They have to pay the
prohibitive electricity rates and le-
vies which the private trader has to
pay. The co-operative organisations
cannot manipulate accounts or main-
tain double acounts, When this is
the attitude of the Government to:
wards co-operative organisations, I
do not know how this movement can
prosper in the face of lack of sym-
pathy on the part of the Government.
Since Shri Shinde is an ardent sup-
porter of the co-operative movement,
let me see how he tries to solve the
basic deficiencies of this sector. With
these words, T commend the Bill

ot v g wwe (Fwfar) -
avfe wgew, oz faw «w ong
twife forr SRwr & oy grow
Ty § g W W W
¥ wudw wear § 1 Afew wror qw F
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[t waer faot )

fafa AT @ ? 3w % faeg ¥ wmr-
, Wi wEer o e AW & qgd A
. IR aga @ ad wH g | & awwa
g fr qufs swmfer qame fggemm
¥ oY ¥ F qgrar wrAr Wiy, I A
FHga w WX fawrc g wfaw,
T feqfer 39 ¥ fagdha & 1| wwe@maY
¥ fagg ¥ ARG ATT X ¥ w0
2 | dfew ag aweae R AW & of-
g ¥ faadr @ sfer I %1 W3
gC a8 famga T & | 97 3fee &
Iq ¥ 9T wrfar § 9T w1 g AR
fFar s @ Ay AW ¥ amreefey
AWEEEN R &g AT qAKAT | ATAT
¥ |y 7 owr 2 5 on st
ararsdiy oY g @ onet, AN A
g8 21 UF WW W AR AW MW
IF A q q\r & fer ) FT A
A w G T fger W7 9w aw
A A AR FTH SeACH A T ¥
I T oA w1 A gra g 8 Eary
qwAT & 1 99 & wfow § AT wF e
Tifge aE&) &1 91 fEamt &t o &
9 F WEAVEHAT G SA &
F% 7 fawar 1 I 9 IT &
F faqar 2 AT ST AR T FA T F7
AIAT WSO IAE & | TIHAA TH
ag frew &1 AgreAY @gr maT ® dar
graf ¥ ) s 0 g I3 9 Fed
A A gAY WA GAT FY, TR
o AT T g FAr 7 Agt ;m
¥ o aq wuge & W er feEem @
I AT F1 FAMEIEd  SEEST
¥ gfur Jgam v @ & fagm &
wevg fawam 81 § | wAAE s
A wgr A & 5 ¥ fawr #1 fe & Ty
qifgn WX 3§ & IAX §rear Afge
fF 2w * wrAvEwAT ST ¥, WATOATE
# g ¥ Aoy 8§ oA fomAr qwo
! wrawwar § sy ahed
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® o awA Y fawr ¥ FEAr IN

& o9 A7 gzar & €@fAQ v 1T AT
weva § fF g7 % gur fear wig
FEH F AT A Hi4 T AT ¥ F4
Fagmdr 7Y e fe g I A
somafer A w5 A w9l
A Y sEeqr FEr Arfpn Forear
I & fAv wg" #1 UAREE AT
arfgr a8 7@ a1 & AR AN wA
faey & @t @ gy wqagd  awnw ¥
w21 & a¢ A P By wEw v awE A
dEEds & F9 aga oA afr A
g & 1w fwe 5 v AT 2,
aug 9T i7 faaa & fao &5 faear
aifew | 79 frar faseg 7 Ao faar
ferg o aft g e & ¥ a7
ark w fasreq ¥ @Y 0 | A1 g AT
& weifear da1 g § WX A AS-
afeqy &Y g7 A fear smar & & /Y
Y ¥ Fwmder AW ¥ faw
Fomaifeg #F WEAT & FOE F;Y
wrEAT ¥ & g wifgn, 39 #y gf
T oAy &

g gg ¥ dad ¥ fx fafaw ooy
T W w1y § g wfwg @ &
T & | IT W I@A AGIET AT
aifgr | faw & qam AN ¥ agv

FgEt WX §9qET w1 wAW g
gaTe &Y & wrerefer sramednr
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¥ wftq & &1 g g aifge )
oft Nt fefgsgmr & weafear gt
PRI AT A g SN &)
Ay ¥ @ oM A ey A1-
aredry e fefeqm Az aw
@t 37 & wfro 7 T w7 e 7
e frean, @AY e @ gat
araAl #1 fawar fagrra awa g,
afen smagrva Aawe T sqrfE
A ATX wWE } W IT oWl &
BN ATH AN AT

& siFe g1 AW A AT 7 oW
T AT wET ' oAEr A 7o) A
feafs oz & f& vv a1 fafer =
& & & g7 are A oaga & adm
£ 1 3@ fam #) 981 OEET F ¥ A
afz 3% a1 { %W @ At I A H
frafy 37 7 §@ quv awdt & | Afwa
1 gwEr ¥ 9% 78 R @ FT w0
* a9 § 7% ¥ ¥ ONT 9T @ I
2137 % FUX ANA AET AT B
IET WY B §T AQ # WIT agA A
THET T 9 & GG gET FTO0
i€ ¥ 1 rafen & sz A WP ¥
f& ot sifow Afor fF ox 905
TET AMEEE & faware g, wwgr 39
& $39 B wrEvgEar &1 7 fEar
A, 9gT W & wA|EGET #0 fafy
T o OF gaw g wifEm fm & afg
Fmaifza  AEESS T AWl AT
WErSE! @ A KT A @ AW, qfw
HEY WTA ¥ WIRIfeq &Y wEAT 99
7 71 9 W AATHETEl A WA
uifgy fFar & 39 &1 776 A T 0%
9 WA g9 I5T /L AT EX TAFAT
AN | JAEIUEAET FTTA T 0F 42T
smifer @WEEr 3qY gfaae
dHY A | Ay TET G FwfE
el & wfer ot W g o
Fare 1% wr @ &1 W wTAIT gee
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¥ = wEA A Iy v & | g%
a agt & s sre qEw A £ wwav
s e kI AT @ & wmm W
qATA, T F WA, IT & FIA w7
A, ¥ AT & QI qEA SEO
qeq & vqr & w4y 9F go @ fow v
aarar oz & fv wr€ ®ov Agr & qrar
S

AT & | AT oar gAr @ fF awae
A g ¥ & gfage
qva &1 4 sfa2e S ANt @ o3
T IV AET ¥ IW AT ¥ | gafAQ
W FH A A FIAT G B AG L
AdT EET &

gafry & sgm 5 zafe am
ag weor faq =0 & WK faw &
& w701 ¢ e o s A
FAT &1 arq faw gd Sfew agr
%7 F1 3am & w9 @ ¥ m
g R, FA W OFET ghT R, O
A FCATT A B O «0 & A
T wagE T & AT AT AAET TR
g9 w1 @ & ggfews fawr 7%
7z A A wEAWEA & | ag Iw
TFX § AT TFAEMNZ g & adl oy
F1 48 IT¥ T g | eAfAn 7 Faw
oMY faq #1 T FIWT IF TRET
] & quAN {3 g afew IF@
™ a & ¢ fF 3w & Fwmaife qa-
Fz ®1 q@raT 9@ AR I9 & fAm 9w
¥ wa a1 wrfewr § 9w w7 g¥ fear
w99 & fAo g 3w & qurd 9 W
sy faq a1 § 39 F FqT
a7 fal ¥ faa & & F qav faw
wg g arfs I ¥ S wravEwar
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[+ wore fagy W]

¢ wamifer qaqz N 3@ @ gfa

B k)

ot g xon (et qarefy
A, 1962 ¥ I« &Y THo ¥ fay &
wf dar ¥ oy fa=r goee fear 9
ﬂkﬁﬂ'*m’iﬂ'({ﬁo & § AT AT
W 41, 99 979 & FAT FAT FA@
& w€ 4Y ) 1962 ¥ ¥® 1973 ¥
wfam ® I F@ gu e
fafrees & @ wx =g §—

‘“It is a'very innocent Bill and
you must pass it."

¥ g wgar wgar § e @ b Ay
T u eOH g 1 U 9 oW
#fox | 77 S AT FT A THo Ho
o dlo §—wY TE FAAEL fF ¥
w1 feaar Wfor  oemdfreat § ot
ffgar am-Gsfar  asa3fesT &
T & art § ga & agy afens
THTIIA FH B VT TAA S

“The Committee finds it difficult
to understand why even though
four years have passed since the
Dantwala Committee reported, a
survey of weak societies has still
not been completed. This only
shows that the National Coopera-
tive Development Corporation is
not sufficiently alive to its respon-
sibilities in thig regard.”

I do not want to read further be-
cause it will take much time.

ﬂ‘ﬁﬁ'({ﬂoﬁoﬁoﬁo %t feafa w7
g— & Tt ¥ ofsaw  gEERA
W Fg W

“What is even more regrettable
is that the Corporation does not
even have the information about
the quantum of financial assistance
extended by it to the weak and
meribund societies.”
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It does not have even this data!
Tg TAo Tlo ¥o Wo WT Y, 10 A

¥ T @ W oww e gk 3—

“It is in this context that the
Committee have suggested recon-
sideration of the need for an or-
ganisation like NCDC which, as an
mstitution, has not, to any consi-
derable extent, succeeded in secur-
ing the objective for which it was
set up.n

afer a9 W I w1 AH AHI—
oY ¥ g7 wer foe fadr g—
1972=73 & wodr foid & wrow
foar @ f5 g ¥o & g® T 7T
ey —

“The recommendations of the
Expert Committee appointed by the
Central Government on the Na-
tional Cooperative Development

Corporation are still under con-
sideration.”

And you want to bripg changes
and amendments according to that
Committee's report.

oY W ¥ AT oWEy
@oﬁoﬁolﬁo L g H, & =T §Y
qfe® UwIIEH FRE F wgr §, AT
1 WIAT UFAqE HHEY A WA w1 9
gy 2—

That Committee has suggested cer-
tain amendments.

T g9 9wIq & ;HA §—

“The Committee recommended
not only continuance of NCDC but
its further strengthening both or-
ganisationally and financially.”

afad wa g% qawrgy fe a0 QU
firer wa sy W § | oETRIT &
far @ 1962 ¥ oY oHe®o faw
oY it T ¥o ¥ ATgw ¥ WY wET w1 —
Ffie wre ¥ wa fear | SO wTR WA
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Ay & g & ¥ fan, feadt o9-
Tfer o wgardy g & | WA W FEA
O wQ § O 99 % 9O 9% gT §
fs 2w ®Y =T g, AW FET II,
¥few S #1 w7 g gE—wz wWwW
N feaA agwEr §

T ® wme fod & fear
fe wga w=lr fer mFi—

This is the Annual Report of NCDC,
I will read out only some portions;

“The Committe- has recom-
mended, among others, certain
amendments to the National Co-

operative Development Corporation _

Act, 1962

10 9/ ¥ AT §I9 UF gEERE ¥
ud | feqene ¥ &3 43 sy wmar
fie w9 SErER W e
T f—

It 1s also said in that Report:

“These amendments, along with
certain amendments suggested by
the Corporation earlier and wvarious
other recommendations of the Com-
mitiee are under consideration of
the Government of India.”

oy AR wWE sfeear 1973 ¥
UE whveRE A w7 owrt @ fw o
TP § TAFT I9T 27 | UHo HYo Flo
do ® W1 g &7 Uw wow
grdt Far gwr g ) AY ot miw &
et 2 fF 5w w1 Wi s oam-
e cwifew w7 B feaar
3T WY ¥ ¥E T f—

forear dor 29 B gwesr WY ¥
uTY ¥ 3T 2 AW TR T A g E—

17 hrs.

That I will let you know by the
reports. These are not my docu-
ments; these are, K your documents,
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Public Accounts Committee report
1971-72:

“The Committee can hardly be
satisfied with the progress made by
the co-operative marketing socie-
ties in enlisting members While
the Government's share capital
contribution hag risen from Rs. 964
crores in 1957-58 to Rs. 15.75 crores
in 1967-68 recording an increase of
2361 per cent, the paid up share
capital of members has risen from
Rs. 1.57 crores to Rs. 7.98 crores
only during the corresponding
period accounting for an increase of
409 per cent It is thus obvious
that the members share capital
consistently lagged far behind the
contribution of the Government
which phenomenon needs to be
arrested if the co-operative move-
ment is to be a success. The Com-
mittee would therefore suggest that
concerted measures should be taken
to increase the members share in
the capital structure of the socie-
ties to at least match the contribu-
tion of the Government failing
which the Committee question the
purpose and necessity of their
existence ”

TAA AT ¥ ATX 4 W FT Fw)-
avw d—ew frid & ot o sy
frar B......

ot wew ai®  (AAYE) ;AR
Gar oA/T A A " oMY )

o g T ;W AT Ay
wd & = @r 1@ ) wi w At
wra §, gAfay fovd qRe & s W
AT ATEAT § | FIRTGRALeA w7 FWT
weor we &, w% Wrewwm oo oAy @
et SwAaawgrag ¥

“The Committee are disturbed to
find that vested interests are
rubverting the working of co-
operatives in the country, These ia-
teresis have managed to perpetuate
themselveg in office and corner
“the lion’s share” of the societies’
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[= g w0T]
services ‘“for self, friends and rela-
fives” A host of devices have been
employed by them guch as “restric-
tion on admussion of fresh mems-
bers”, “avoiding general body

» meetings”, “mampulating elec-
tions”, “employing near relations in
the paid services of co-operatives”,
“granting liberal loans to friends
and relatives”, not recovering these
loans etc”

“The scope for self-arrandisement
and personal enrichment should be
very vast indeed conwuidering that
the National Co-operative Develop-
ment Corporation alone has exten-
ded assistance aggregating Rs 80
crores to co-operatives till the end
of 1867-68"

“Then, 1t says

“As eaitly as 1965, the Mirdha
Committee had 1investigated this
problem and reported on the mea-
sures necessary to eliminate the
vested interests™

N /137 &7 7% fa=7 s o710 o

foor T =Y 0 Fo ¥ A T femw
v 12 I aF IT AWC W9 &Y
ATHT 487 W | wT & fewrdaee
F &g var  faw  FEAET-—-

anybody can be nomnated, anybody
can be removed

At what time?

aumfy st afz o faw o@F
atae R W W@ ) W
feaq urew @1 1@ @) aw g AR
# g 7 ferT w aw A R, 4%
S w7 g FWY

& ns Y d¥NT qE AT E 0
T o ¥ FeT AT §

“The Central Government may
at any time remove from nffice
any Member other than an ex-
officio Member of the Corporation
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WYy d fs s W
T W ofianie ¥ AW o

& ag oY ST wgET g R wTo W
feat T wrafiw Awmdw
¥ war wqr § 1w # fond ¥ qarar
T fF oA T Wy )
afea fedl w1 faw ot T &

SHRI ANNASAHEB P SHINDE 1
do not know how all these points
come now In the discussion

SHRI M C DAGA National Co-
operative Development Corporation’s
Chairman 1s Mr F A Ahmed and its
Vice Chairman 1z Mr Shinde This
15 your own report which I have read
out for 1972-73

SHRI ANNASAHEB P SHINDE
Oveirdues of cooperative mmoement
mn India has nothing to do with thas
Your points are irrelevant

SHRI M C
ced by you

DAGA This 1s finan-

SHRI ANNASAHEB P SHINDE
This 18 from the Department of Co-
pperation That shows overdues of
the cooperative gocieties all over the
countiy It has nothing to do with
the funds advanced by the NCDC

SHRI M C DAGA 1t does There
1s the Report of the PAC which I
mentioned already

Qﬂaﬂﬂ'&ffﬁﬁu ﬁ?ﬁ ﬁ ﬁﬂ'
T I am AN BT AT ARY,
g o Fo Hlo ¥ X ¥ a1 FE AN
IN P ¥ X F oAy &
aETeNy T saAT Wy ¥ )
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There are Central Cooperative Banks
and Primary Credit Societies which I
mentioned They should be financed.
This 1s the time of the Bill. The po-
sition 1s indicated in Statements No.
2 and No 3 for the country ag a
whole, What is the position about
overdues? It increased from Rs.
215 crores in 1968-70 to Rs. 274 crores
mm 1970-71

SHRI ANNASAHEB P. SHINDE:
NCDC is different. Can you tell me
whether NCDC has advanced any
money to Central Cooperative Banks?
If you can give, then you can pro-
ceed on that basis. ..

SHRI M C DAGA: It nas advanced
loans to all the States, Loans are
there

SHRI ANNASAHEB P SHINDE-

It shows ignorance on the basis of

your arguments

sit qwwry I : AvAW SWT-
fer Toamwe Ffwm & owEEH
% ot wnfer fraid 3, 99 & wmaTe Ox
ofers  twTeEw WA & aoA foe
T2

SHRI ANNASAHEB P SHINDE

They have surveyed the co-operative

movement in the whole of India

ot smwmy T ;¥R Afafew
qa= qutr 2 fF o do o o 7
gza 7 fegnn vy faar @ W 9w
¥ & e T @ T & 1 9 T
dWm@fedr 1 7T F@E & fAg
fem war &, Afem 37 #1 ww T3
FHAITE 3—37 1962 7 2,12,000
oY, o= f§ 1972 7 T8 T2 1,58,782
gt 7€ | wmifEg? ¥ FEF FT qIOH
&1 91 7 WTHET 3 AT AT 0F e
¥ o ¥ ¥ v a7 fF 0 | AN & wva-
FrT &1 Gar fofom, g oF FEE
WY HE ATHA IO EN 1 qW A &
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T AT X T w R G 7 W
Ty am v
" ¥

THo Hto o dfle &1 wiawiaz g
a1 f& wlwwifer qaRe w1 oww
W Il AR I & I weEwe
# ferm  fear 9@ | 3w 79w wY
T R THR g AasREe v §
fs v v & qarfra owewe fed
w wifgy | fafex age oer @
¥ & fas oy oyeRe ¥ wOoWT W
? fe ag w7 o SR 9T oY
qfedae g | @ faw ® oA qgd
&1 ST AT AHAT 47 | WTT A AT 5 &Y
"Frerd "Wl &1 e s feur
I WA YmEE 9 dmw oW
arfrafee § 1 3w B A ghwwA adr §
a8 ruifer qamz, A(FT &« 7
# AW wifens ARt A g

fagarmmr g g & ow F
feq &z Y o o frar g
TAEqTT ®1 3 o 9q  frq a0 & |
wq f& wgETE A 180 AW WA
fer 71 3 | Avmfa werE, O wT-
ot & 1 Afe & T A ww @
g
SHRI NIMBALKAR (Kolhapur):

If he shows the same results, he will
also get

MR CHAIRMAN- Maharashtra 1s
also part of our country

ot gRasy ¥ ¥ q@ s
msfmﬁ:mw l'ﬁ'eiﬁoff
e & o 8, feqar svar RzR
fear mar & s femd@y AwAd A
Erww AN faw & 3w ¥ qly
wfer @ ok @ wEgeaz ¥
W |
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[ Fereex wrm] |
o fa} gy ag g ¥ fe
g wA N A W@ e 0
azwgi¥? AT EFam 7

SHRI ANNASAHEB P. SHINDE:
I am very sorry to interrupt the
hon, member. I am not in the habit
of it. He is a very valued colleague
of mine. But most of what he  is
saying ig irrelevant. There are no
arrears or overdues of amounts ad-
vanced to State Governments. The
NCDC operates only through the
State Governments, There is no
independent financing. There are no
overdues. Amounts are given on the
basis of projects.

MR. CHAIRMAN: I would also
like the House to appreciate the diffi-
culty of the Chair. One hour was
allotted to the Bill. Shri Daga has
taken till now over 20 minutes.
There are otaer speakers also. I
would request the Minister also to
cover all these points in his reply.

- oft go Wy ¥v oAy HINE
v §7

What are the recommendations?
What are the suggestions? Accord-
ing to those suggestions and recom-
mendations, why have amendments
not been brought in the Bill itself?
What is the recurring and non-re-
curring expenditure of NCDC? After
all, you have flnanced all States.
‘How much money has been given to
all the States during the whole pe-
riod?

MR, CHAIRMAN: The time allot-

ted was one hour. We have nearly
exhausted it already.

SHRI K. SURYANARAYANA
(Elura): You gave 45 minutes to two
‘speakers,

MR. CHAIRMAN: I have four
‘more speakers, Five minutes each?

SHRI- K. SURYANARAYANA:
How is it possible? ‘
MR. CHAIRMAN: The Advisory

Committee has allotfed the time. It
is not in my vpower. .

o wen fox wWwgw (9R) ¢
qwTafy AP, AE T% TG TR
fasra  frs w1 g & AR A wwT
gy sxag s faw o § ag daw
w= g WY wiT § 39 T fammT g
IR ) AgwFHAOED
w T § awar fe wa ¥ o gEdy
Jg An & @ W W W
Wt wrew wrem Y &, W N ag
ST AT ey | TEd € A oy fawr
Y srey et 6 o s g
@ wifge 91 |\ ¥few o fasew &
T | 4% WE KO ¥ ¥ a98 WA T
f s ot sl W & @ o
¢ Wi agi ag awTw A o Wi ¥
arp §F § S R wifge | g AT we
Ay Aol & A W A www § owg

afew wdY AQEw T@ Hwoifea
¥ T ¥ TAAT €Y g F quAT forRard
aaTer A W awA | AW oy frmw
Fraw fegqr o § ¢ fow w@ew R
frar mar 77 wywer  fang & faam H
t o xa &9 Al § 92 Sty
w1 s Afe @ 2w & S gew @,
Afem 37 F ot awerar 7 foely 37 #7
w7 ag § fr w§ o g oar gy }
f& ogr qv g ¥ AR ¥ S -
urqifea @R AW @ § ag qOT-
dre ot g€ &, I A S Aff R,
arEl o wOE §9F w7 aardt Tl
& 1 o wrf WY £z ww A fadef
WY 9T & Hwmafew & wa7 SN
T U 1 ¥® frm &1 off SEva T f
wmadfer & o gw 2w &7 gy
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R, swfer Y wEr S ownr
g, I & yftw a8 af INT A

sorifer o fagaw s afen,
Iuwr e wvar feq 9@ @ fampw
TZ WART 72 § | ammadfer AEEd™
T TF Torfos weeT an geE o A
w2t T g s ww g AT 3
aem § fE wmradfer & am 9w
ToAfTE S¥T TAT T AYT T FE A
T@EE G A A A ¥

TRA TH mmOded ¥ WA}
e feafez & s w1 frar smar @Y
A A F g A qwenw fow g
a@ ¥ ¥t @ @ 7@ a9y ) wed-
¥z wret fory A< ¥ wawe gE S A
w2 F @ (F © 9T 3@ AR
AR ) WX U WOET agwrd
foere fomr mew g A s
feaf 2o & wamd &1 ¢ W g
AT B A GET U QU A AW
T o o ) F o wvav g
o | aw & I fan fad
AR fraw feafrz F = faar 3@
varor o ag fmafa g+l ¢
oW W9 WA A T F Ao w@i
WETT qET gUT ¥, AG W ARy qw
¥ O w8 At oft § o A wfR R
N mor e 32 8, @

SRAVANA 4, 1895 (SAKA)
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9T X T A gEEy § A fraa
T\ RN WA o 97 g A
YAy g awdTgl & 1 W
Swradfed aww e AY AT & =
T Y Fyifey farede wyr tqifor
§ I ¥ g1 g e F w WY @
WTAW JRqNT 1 AR A /R AR
¥ IToET HTET qFH U |

€af g frrw 9 IR A
T Afgy Wt gw By B fer At
Farar =fgy 1 dav qF a%ar & YT TE
forr M E e s 0w
g & R oY wrew & @3 gq &
IEX TH AGE A OF wEWA G gur
¥ form & gt dw ¥ a9 T A0 AQ
FgEEm AT w w & ;W
fae sy %1 et g€ & 99 & W
oY uF st faw & g faw
¥ o sfmgr g @ o Taw
feafe & agefer o & zw
waTET ¥ SqET €W qW wY gwfa %
% X o ¥ wwifaw wsd ¥ g
t smgafer Fawor g9 WIAW
o | wwefed & gaw F gAY G
g IF ST agF (T 7 ¢ 1w
TR RN ge A S ¥ A
qwdfos SWE & I g7 WO e
Y AT A FT Q0§ )

SHRI K. SURYANARAYANA
(Eluru): Though the purpose of this
Bill is limited {o extending the Act io
Jammu and Kashmir, we can deal with
the activities of the Corporation. The
statement of objects and reasons says
that the basic objective of this Cor-
poration is to plan, promote cooper-
ative principles. This 1s done through
the State Governments. If there are
setbacks or stalemates we should
examine them only through the State
Governments, their departments of
cooperation. This is one of the or-
ganisations which had been very
useful to the rural sector. They en-
courage ventures 1f the farmers or
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agricultural labourers are coming for-
ward to set up processing units or
small mills or other ventures The
other friends have mentioned about
the benefits and the activiies of this
Corporation 1f they see the States-
magn today there is an advertisement
which says the cooperative- lead wheat
procurement The main object for
which the Corporation had been start-
ed m 1963 November was to promote
Cooperation In the present context
of the ilake over of the whole sale
wheat trade out of a total procure
ment of 42 lakhs of tonnes till July
10, 1873 the cooperatives have pro-
cured about 27 lakhs of tonnes of
wheat amounting to 63 per cent of
the total procurement That 15 a
credit for NCDC also

Even though they have got good In-
tentions to start agro based industries
in the State level we are not getting
things as we want and wish The
financial aspect 18 looked after through
the State Governmentc But the
State Governments are takmg a lot of
time In my own State they have
sanctioned to an Agro Service Society
Rs 3 lakhs to purchase machinery and
establish a workshop to repawr
tractors pumpsetis elc But it
took them two years to releawe the
monev because of g lot of correspon
dence between State Government and
NCDC The department here wrote a
letier to the cooperative department in
the State ‘you have no right to do
20  In the beginning they asked me
to collect Rs 50000/- from the far-
mers though there 13 no clause or
condifion hke that I said that they
took two vears All these two yvears
the Society had fo pav interest Th.e
s w th reference to the Co operative
soclety 1n my consiitueney of which I
am the Preaident The Conference of
Qfate Minitders of Cooneration agreed
on the need for effective coordination
at the Stale and districl Yevels bet-
ween Cooperafives and hanks 1n efen-
erating agrcultural credits The
Conference 1l=a Aecided that effective
measvres c<hould he taken for re-
Taxation af nracedural constraints to
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enable land development banks in
the cooperative The conference em~
phasised that cooperatives in various
fields should be managed by profes
sionally competent men at all levels
Even though the Prime Minister agre-
ed to appoint experts 1n the Planning
Commission, the State Governments
are not agreeable to appoini experts
who know the subjects in the imdustry
or trade My friend, Shrn N K Sinha,
was also minister in Bithar When he
was mumster, he must have tried to
remove all the setbacks I want to
request the Central Government and
NCDC that when they give loans
to the State Governments they should
not only be interested m the instal-
ments being pald regularly but in the
actual implementation of the schemes
for which the loan has heen given
so that the agriculturists get the actual
benefts The Modern Rice Mill was
constructed and Commissioned by me
on behalf of one cooperative societ)
n 1966 at a cost of Rs 33 lakhs 9C
per cent of the cost was advanced by
NCDC It i1 working only to 5 or 1P
per cent of its capacity and the gross
losses have mounfed up fo Rs Jr«
lakhs It 15 a crimindl charge against
the State Government Out of the
127 mulls constructed by willage coop
erative socleties in mv State finan
ced cent per cent by NCDC only 10
or 15 are working

Now we are going to extend this
Bill to Tammu and Kashmir Now
NCDC will have fo help the small
farmers and small cottage industries
there In my State Mr Shinde lai?
the foundation stone of an agncullu-
ral workshop three year~ ago Only
just now 1t 15 being opened after
three vears This was also financed
by NCDC There 1s one cooperative
sugar factory 1n my constituency
which i« under construction We plan-
ned and invested Rs 260 crores mn
three vears It has rone up to Rs 1
rrores now It has not been comnleted
vet T am afraid even the interest will
wine out tha <hare contributed he the
farmers capital This 15 the sad stat-
of affairs The State Government '¢
not implementing the resolution pas
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sed by us. This is our blue book
I have no grudge against IAS
officers, but they do not know - the
A, B, C of machinery. Our State
Government is not implementing this
suggestion that only experienced
officers having knowledge of machi-
nery should be appointed. In my
co-operative sugar factory which 1s
under construction, the civil officer
did not know the importance of the
bolts. He agked for quotations and
since they were not available in the
village, he went o Vijayawada for two
days. He came back with the quota-
tions, but meanwhile there was a
gale and Rs. 2000 or 3000 worth of
asbestos sheets fell down and were
broken. If an engineer were 1n
charge, he would have immediately
purchased the bolts. Mr. Shinde
should immediately advise Mr. Sarin
to remove the civil officers and ap-
point engineering hands ip Co-opera-
tive industries,

If you look at page 103 of the Re-
port of Department of Co-operation,
1972-73, in the entire country the
volume of activity in the co-operative
sector has gone, as the figures will
show: 1968-69 Rs. 58 crores, 1969-70
Rs. 59 crores and 1970-71 Rs. 64 crores,
But what is the position in Andhra
Pradesh, where co-operative move-
ment was in existence even before I
was born? The relevant figures are:
1968-69 Rs. 23 crores, 1969-70 Rs. 16
croreg and 1970-71 Rs. 13 crores,
Every year it is getting reduced. This
is a sorrowful state of affairs.

We had a Minister in charge of
co-operative supgar mills whe had no
experience of cooperative movement.
He toured for one weeck in Maharash-
tra and another weck in Punjab and
stayed there as State guest, osfensi-
bly for the purpose of studying the
working of the co-operative move-
ment in those States. Yet, after his
returh he did not implement some-
thing new. What he has learnt there?

Now there are three sectors in the
field, namely, the public sector, the

1805 (SAKA) Devel. Corpo,
(Amendment) Bill
co-operative sector and the private
sector. Suppese a farmer wants to
get some fertilizer, he will have to
go to all the three sectors because his
entire requirement will not be sup-
plied by any one of the three sectors.
Government should try to reclily
these things. Why could they not
make a beginning with producers and
consumers cooperative societies in the
surplus districts?

Now there are 500 rice mills in my
district. How can the co-operative
sector effectively compete with thase
mills in the private sector? Since
Shri Shinde is closely associated with
co-opcratives, he should make a be-
ginmng with procurement in the gur-
plus districts in the co-operative sector
as Punjab and Maharashtra have
done. By this policy we are not abo-
lishing the private sector. All the
three sectors can function and com-
pete effectively. Unless something is
done on these lines, the co-operative
movement cannot succeed.

sit §o dto fad afem (Fracia) ¢
qwify AT, § w0 faw w1 g
&0 & g @er gt § 1 w-sTifesy
¥ A oft qaw frme g Yo W @,
Tg wEry, Afew =t srw & o fer
darg  mpadra & 1 & e
FEAT MG § (F WA qANE
FaR ¥ wgw oA &, W anel
£9 WiFgawary, Afe wrarafer
qaNe A FAT WAL T_AT
T WA FW oA gar &

frarfer FREAY
TR QI gy &1 I A
faeft & T8 O AR W R v Xw
w oR T A g @ e
arafaw AR et & ) PR
Xw W g & Feg e qu-
¥z ¥ warar WA TRT AL {0
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[= €0 #Yo frd qrfew]

W A QAo Wo Ho e &
Ty §, 99 % AW A ¥ uw
W & | I9 N adw qrft A sy o
T § 7 Qe #o ¥ro dYo wrT
w3 o< Y fegeara & syrafaw ok
sfafaafer geeie of aft & wam-
Ueg & ma @ &1 @ & fomr #-
gaifer da ¥ T eV T @
gwdt & | wefeEw feamg s
X gare wife WMo T Wrsmafew
T W NFY ey A TR AY
FAF AR ¥ wramfer dw w7
ford @adide § | oo THe dle
W a0 uréo Wo AT &2 FY Fi
g & wgy wfE 3w A Forrfy
it gfre @t 2, ¥fvm 3 Tram-
Uexr wedior #Y woi a7 9@ &1
wfE forad st & 1

ITEY ¥ gTE gAWT M-y
qaie &1 frdw A § v A £
Iq X AT A FT AT AT L)
T¢I @A & 1 A TR
T W gx ¥ faw s Fifeaw &
for We Fwm R vgmd
e T g, AT Smrtferw
¥, fomet qwer S gamd ¥ eefy
ot 8, Wifeaw o wwt A e o
v & ! w foq aw s
w8 & 2 SARETRR S T AT
¥ Afaem v omar @

a8 ara &% & fF  anfewa
A0 T g TRIE N gy
wr-orofeaw #1 AT aTH g §
¢ Ve Taaew  srwdfesw g1
foeme & 5ct § W% 37 ® qamr
a& e ¥ 0 aRfer S ey -
e w1 wdr s, Afew
Qoweed A Y O ¥ g frd
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far & 1 gl wivg
ag waws ¢ |2 wadigw -
wrodfesy WY €mw w1 X e
& @i W sTEET &)

st T A w7 & R wrwmfesy
F TS AT § | ogr ® -
fgw Feamifesy ¥ AT wdEr
g F AR TS F * Ry Fdardy
74 gt agr % fafmdws ¥ woft m
WX IAET AT & g ar, afea
WET & WO TG & A9AT ¢, g1 I A
TR AAT | M ¥ g9 W uE
¥ wfeq gag ¥ Nwfer @-
T T FER USET § HATH AT FY
TG faedror & o wTow & wremw &
T2 w93 I IT 7 faa<or fwar mar
2 | faEd ¥ qr qATy A A
T qEY AT A urr § w1 FET

qWF TET EraT, 4T |

st g fre f@ A wgT @ T
qTH 20 WraTEErd #1 9T J9sy T8
BT grag e AR g | e
TANT T gFg ¥ aTieT ¥ qRs-
| oFrETdr §

W@ 4q § f& o arfeamae & #-
wofras ¥ Ak ¥ W= QA A
For oomr & Frag e sl
afgr 9@ €z TR ¥ ama A
st gan dwEh ¥ o A
AN B W e | e
Faur T N v ag I
g ot &) #3dwr & fo o+t
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T Ho o Fo do ?ﬁ‘ﬂ‘;’ﬂ'ﬂﬁa
At feriwe  ofecdw & 2, ow WY
mqm‘a‘(q&’feﬁoﬂ'oﬁoﬁ
®a g wifed | ds@w ¥ fom
a3 #fvee /YT o1 agraT T i wie
WA WY Ao}, 3w ¥ WY g
WTAT AT |

ufawe grddr 217 3 wife of)-
WoATT ST H-maifed § &g
o gw gwrr  odT wEfE ok
@ ofam w1 @ FA &
TR & of@ga #7 oxEE Sy
€T g @, A wew e gaiE
Y @ www =g o

g1 wwar & fe Frwmifer gz
# 4% aafee o wfwar f, &few
I BT GUTT H7R HT SATH F741 q0{En
ag 7 wear =ifgr & Famfe
qa¥e AR, 39w Eew FT faur
S | oW SHER AT gfas &
fag symaifea & wmar Wi w5
TET A & | WA gH RI-HN-
Wea &1 78 = wrza &, a1 qrfa
fafier & fa7 73 %9 AommRT wEn
IEAM  WIT GG T ATTARS ¥ §
THIFAY AT TG FwHAT AL TT A WY
adr 1 wafear Frngitfer gEde
W w@r arfgn | W # ¥ fad
AT 7T F oto Fo Fo o
TN TR F TR A HC AT
AR AR wyrEr wrgvfwa qfede g
&1 ¥ wifgr | for? wga aimmatfey
qade ¥ g7 wfufees § AloT o3
ARHT FT FLEwAd 1 ? T MEARE
W1 Hzw agdde & a1 qfedr @
IuF garfeers Te § Q03T AT AT
wifgg 1
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W & T AEAE A F-W9-
Hesq #1 d@ar  wTEA § gw 9 ¥ fom
faam T @A fFaemgr g o
vt fadm wimmfer i avafa
fTE B 3 | IT W AG T IR
var wam f Fneifer wnede
g & = wrefwal w1 w97 G TN
¥ ey e w7 & oot AT A
W g |

*SHRI S. D. SOMASUNDRAM
(Thanjavur): Mr. Chairman, Sir, I
rise to say a few words on The Nati-
onal Co-operative Development Cor-
poration (Amendment) Bill, 1973,
Through this Bill, the National Co-
opcrative. Development Corporation
Act, 1962 is being extended to the
State of Jammu and Kashmir and the
State of Jammu and Kashmir will
also derive benefits from the activi-
ties of the National Co-operative De-
velopment Corporation.

Sir, I need not say that the State nf
Jammu and Kashmir is a strategic
State and all attention musl be paid
to the economic development of the
State. The activities of the National
Co-operative Development Corpora-
tion should have been exiended to the
State of Jammu and Kashmir, as soon
as the Corporation was constituted.
Though there has been inordinate de-
lay in bringing forward this impor-
tant amending legislation before this
House, I welcome this Bill as it will
assist the State of Jammu and Kash-
mir in its economie activities.

The cconomy of the State of Jammu
and Kashmir cannot sustain merely
on the tourist traffic from abroad and
.rom inside the country. The fruits
and vegetables are abundantly grown
in the State of Jammu and Kashmir
and for lack of processing and mar-
keting facilitie; the economy of the
State is in shambles. The National
Co-operative Development Corpora-

*The origina] speech was delivered in Tamil,
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tion will definitely be able to play an
t role in processing the fruits
- and vegetable grown there and in
markefing them outside the State. The
Nutional Co-operative Development
Corporation alone will be in a posi-
tion to create storage facilities in .a
big way in the State of Jammu and
Kashmir, I have no doubt in my mind
that with the assistance of the Na-
tional - Co-operative Development Cor-
poration the State of Jammu and
Kashmir will come to occupy a pre-
mier place in the economic map of
our -country.

Sir, the co-operative movement has
a vita] part to play in the economic
development of the country as a
whole. But I am sorry to say that
such an important movement is seems
to be in the vicious grip of certain
vested interests. Every day we come
across incidents of large-scale corrup-
tion and mal-practices in the co-
operative societies spread all over the
country. The people of the country
are gradually but steadily losing faith
in the co-operative movement. Unless
some constructive and radical steps
are taken immediately by the Gov-
ernment to root out corruption and
malpractices from the co-operative
movement, the economy of the coun-
try will receive an irretrievable set-
back.

I wil give here another example of
how the people are losing faith in the
co-operative movement. In 1850-51,
when the First Five Year Plan began,
there were 1.8 lakhs of different kinds
of co-operative societies in the coun-
try. In 1060-81 the number went up
to 3.3 lakhs. But in 1970, instead of
growing, the number of co-operative
socjeties declined to 3.2 lakhs. I am
sure, Sir, that the reason for this
decline is too obvious for any detailed
narration in the House. :

Here, the National Co-operative
Development Corporation has much to
dq.- Some years ago an Expert Com-
mitiee wag appointed to go into the
- functioning of the Corporation apd to
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suggest methods for strengthening the
organisation. I regret to say that the
Committee has submitted itg Report.
But the Government have not = yet
taken any steps to implement the ré-
commendations of the Committee for
strengthening the Corporation, 1
wonder whether the Committee has
not made any worthwhile recommen-
dations 'or whether the Government
have not taken any real interest to
implement them expeditiously. I want
to point out that in such important
matterg it is the duty of the Govern=
ment to act expeditiously, There
should not be this kind of unconscion-
able delay. I request tie hon. Min-
ister of Agriculture, Shri Shinde, to
implement the recommendations of
the Expert Committee immediately
so that the National Co-operative De-

velopment Corporation can play a

in
mo-

vigorous and constructive role
sirengthening the co-operative
vement in the counftry.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
SHRI ANNASAHEB P. SHINDE):
Mr. Chairman, I am thankful to you
and to the hon. members., particularly
the last three hon. members who made
very constructive suggestions; the hon.
members went into the subject mat-
ter of NCDC and its background and
functioning.

This Bill is a very limited Bill. In
fact, as I said earlier, this Bill ex-
tends the scope of the original Act to
the State of Jammu and Kashmir, Na-
turally, hon. members took advantage
of this opportunity to make some
suggestions, to bring to our notice
some of the shortcomings of the co-
operative movement and also to cri-
ticise it—sometimes harshly.

My hon. friend, Mr. Daga, is a valu-
ed colleague of ours, but T think that
his understanding of NCDC was not
very much informed. The criticism
which he levelled on the floor of the
House was not at all justified.

MR. CHAIRMAN: It seems mem-
bers make their observations and then

" they are not here to hear the reply.
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In that case, the Minister would be
quite’ justified to ignore those points
and answer the points raised by mem-
bers who are here.

SHRI ANNASAHEB P. SHINDE: I
am thankful to you. My only diffi-
cylty is that this is a very important
organization of the Government of
India, Some criticism has gone c¢n
record and, therefore, I would like
to meet some of those points.

I wil] not take much time of the
House, Probably in 10-12 minutes I
will finish.

MR. CHAIRMAN: I am not restric-
ting your time. I would like that
members who made their points are
here to hear what the Minister has
got to say.

SHRI ANNASAHERB P. SHINDE: At
the outset, 1 would like to tell him
that like many of our sectors, whe-
ther public sector or other sectors, the
co-operative sector also, I am not pre-
pared to sgy has no faults, I am not
prepared to say that it hag no weak-
nesses. I am not prepared to say that
everything there is all right Bul take
the size of our country into considera-
tion or the poverty of our people. I
think in this country the cooperative
is the only type of organization which
1s perhaps most pre-eminently suited
for bringing the poorer sections of the
gociety together and try by self-effort
to improve their lot. What is the ra-
tionale of the co-operaitve movement?
Basically, the Government of India
Iook upon it as essentially a non-
official movement by the people with
the initiative of the people and with-
out interference by the Government
of India. In some States, sometimes
the State Governmenis are inclined
to interfere with the co-operative
movement, but we do not approve of
it. So, essentially, it is basically a
voluntary movement of the people
and in a country where millions of
small farmers are there, millions of
urban employees in the industrial con-
cerng are there and millions of fixed
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income group people are there, 1
think if they combine in a co-opera-
tive way for some common purpose
or common cause, it is possible to
amehorate their lot and improve their
conditions in specified areas.

Take the recent example of the
take-over of the wholesale frade in
wheat. I do not know how many mem-
bers are aware of the fact as to what
a tremendous amount of contribution
has been made by the co-operatives in
procurement. Shortcomings in the
procurement are well-known and it
can be a separate subject for discus-
sion. But 63 per cent of the total
procurement of wheat in the country
was done through co-operatives or by
co-operatives. Though the Food Cor-
poration of India is the principal
agency of the Government of India,
actually in the field, it is the co-
opcratives which have done the job.

I am sorry, Mr. Sambhali is not
there. Recently he made a very fac-
tual observation in one of our Can-
sultative Committqe meetings. Ac-
tually he toured some of the areas
to see how the procurement opera-
tions of wheat are going an. He
frankly said—he was not a sympa-
thiser of the co-operatives—in the
Consultative Committee meeting that
the co-operatives have done such a
useful work in wheat procurement
which no other organization has done.
This is the remark of one of our col-
leagues who was not so much for co-
operatives,

The co-operative societies are do-
Ing some valupble work in specific
fields.

Now Mr. Daga made a brief refer-
ence. He referred to the Dantwala
Commitiee. He referred to the PAC
and a number of other things, 1
know the Public Accounts Committee
of this august House went into the
problems of the NCDC. I think it
was very useful that the PAC went
into this and gave a valuahle report
and because of the shortcomings point-
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ed out by them we have appointed
un Expert Committee to go into those
problems. I think the PAC has ren-
dered a very valuable service to the
country by pointing out some of the
weaknesses, But naturally they had
some doubts. They said as to why
this work waa not done by the Gov-
ernment Department itself instead of
having a separate organization but, at
the same time, they did not want to
come to any positive conclusions.
They said that this issue should be
examined by some expert committee.
The Government of India appointed a
Committee to go into this problem.
Before I rdfer to the observations of
this committee, I want to mention
about the observations of the Dant-
walg Committee. They said:

“We are glad to observe that re-
cently even within the limited re-
sources available with it, the Cor-
poration has embarked on several
new schemes from out of its own
tunds outside the State Plan sche-
mes, These measures have given
an impetus to the State Govts. to
hasten the pace of development of
co-operative  marketing/processing
Thus, whereas during about a de-
cade, State Govts. were able to as-
sist the setting up of only 320 rice
mills, within a year of the Corpora-
tion’s decision to finance the entire
scheme, as many as about 470 rice
mills have been assisted.”

I would not like to take more time.
In conclusion they say:

“These instances prove that the
Corporation, given suitable assis-
tance, can play a useful role in
promoting the development of co-
operative marketing/processing.”

Then, the All India Credit Review
Committee which probed into the
working of the organisation, came to
the conclusion as follows:

“Considerable amount of credit-
able work of a promotional nature
hag been done by the NCDC in the
last few years.”
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In conclusion, I would like to men-
tion about the observations of the
Expert Committee, It sald:

“To sum up: The striking pro-
gress recorded by wvarious coopera-
tive programmes, the planning and
promotion of which is the respon-
sibility of the NCDC under its Chap-
ter, does credit ta the NCDC....
Qur assessment of the performance
of the NCDC ig that it has made a
significant contribution towards
developing the potentialities of the
programmes entrusted to it

I would not like to take more time.
But these extracts which I have quot-
ed would show that the Expert Com-
mttee which went into the entire
working and functioning of the NCDC
have come to the only conclusion that
this ig a useful organisation. Mr. Daga
did not know the system, of the way
m which the NCDC functions, etc, It
does not function independently. It
acts through the State Governments.
Whatever amounts are advanced for
cooperative organisations, even for
specific projecls, are advanced through
the State Governments. There is
double check, both by the Central
Government and the State Govern-
ments.

Mr. Daga said that very large am-
ounts have been spent, which have
not been recovered. I would like to
quote some figures. Upto the last
year I find that about Rs 107 crores
have been advanced by NCDC through
State Governments to help wvarious
cooperative marketing, processing,
storage organisations in the coopera-
tive sector. Now, out of this, you
will be glad to know the overdues
are nil. Whatever amounts were due
have been credited without a single
default. That is the position. The
amount outstanding is Rs 72.13 crores
but that would be repayable by the
State Governments in instalments
when they fall due. Mr. Daga asked:
What is your recurring expenditure?
Recurring expenditure is only Rs. 16
lakhs. It does not come even to one
per cent. Administrative expenditure
is lesg than 1 per cent. There is na
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wastage as far as this is concerned.
NCDC advances about Rs. 10 or 12
crores every year depending upon the
resources made available by the Gov-
ernment of India.

18 hbrs,

Shri Daga and some other Member
who spoke last had made an interest-
ing observation that the number of
co-operative societies had gone down.
Of course, it is a fact that the
number has gone down. But
I think one has to wunderstand
the rationale of it. This has been as
a result of the Government of India’s
policy; we found that there were very
small societies which could not even
maintain a secretary and we felt that
they would not be viable units and,
therefore, they were not desirable.
Theretore, we have been trying to tell
the State Governments that they
should amalgamate these societies
which were uneconomic or they should
be dissolved. This has been our ad-
vice. So, as a result of the presistent
efforts of the Government of India
and in co-operation with the Co-
operation Departments in the States,
we have been trying to reduce the
number of small societies and trying
to make them viable and bigger units.
I am glad to mention that the total
number of socictieg in the country to-
day is 3,20,000; out of them, credit
societies number about 1,65,000, land
development banks 865, —marketing
societies 3222 and consumer stores
13156. The membership runs into
millions.

I do not think that there is any
organisation in the country which has
such g vast membership. I know that
there are certain societies in certain
areas where vested interests have cap-
tured the co-operalive movement and
where vested interests are not allow-
ing the broader membership. In fact,
I have been taking this up with the
State Governments that the co-opera-
tive movement must be made broad-
based, and it must be made a demo-
cratic movement and vested intcrests
should be eliminated from it. That
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has been our approach, but i¢ will
take time.

We are even thinking of whether
there can be a broad uniform law for
the country as a whole. Of course,
the conditiong differ from place to
place in our country, but at least, if
there is a broad framework of law
for the guidance of the State Gov-
ernments and the State Governments
give the necessary co-operation, and
I have no doubt that they will give
us the necessary co-operation, then
perhaps we shall succeed in bringing
about a broad uniformity in the coun-
try and help in bringing about a
movement with a broadened base, a
really democratic movement which
will help the cause of the poor.

There is one other important point
that I should mention in regard to
the very major hurdle that is there
in the co-operative movement. Per-
haps, it is not confined to the co-opera-
tive movement alone, but perhaps it
is there 1n many other sectors of
economy. The hurdle is that we lack
technical managerial personnel. My
Ministry in the Department of Co-
operation at the Centre and the NCDC
have been recently examining this
point. The real problem with the
co-operative movement, whether it be
the credit society or the co-operative
bank or the ex bank or the marketing
or processing society, technically com-
petent managerial personnel are just
not available. So, we shall have to
think of how technically competent
personnel should be made available.
In fact, Shri Suryanarayana also had
raised this point and said that techni-
cully competent personnel were not
given to the co-operative movement,
I think this is an issue which requires
cxamnation in depth, and we shall
have to find g solution to this problem.

But I am very clear about one
thing, namely that this country has
no future if we fail in bringing about
viable, good and competent but really
democratic co-operative organisations
serving the cause of the poor, because
we cannot serve the cause of the pvor
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through bureaucracy; the only forums
are thdse with non-official leadership,
whiite the people are organised in
their own organisations, where they
have a voice and they have the right
to eriticite and change the leadership
or remove the leadership which is
nbt acceptable to them. That is how
1 look at the co-operative movement.

Of course, there are many defects.
Perhaps, I know more, because for the
last 25 yearg I have spent my life in
this movement; I have spent the bet-
ter part of my life in the co-operative
movement even at the village level,
and so, 1 know many of their weak-
nesses. We can discuss them. But 1
am quite convinced and I agree en-
tirely with the conclusion which was
drawn by one of the reputed com-
mittees which were appointed in the
pust, thut “co-operation has failed,
but co-operstion must succeed”, I
think tHat in this country, there 1s
ro other way except to ensure the
suttess of the co-operative movement,

As far as the NCDC 1s concerned
it is a very modest organisation. Na-
tarally, 1t carmot piay the role of tak-
ing all responsibility, but whatever
resources are being made available to
it by the Government of India are
being utilised by it to the best ad-
ventage of the country. As I said,
théy have played an amportant role
in procurement of wheat this year;
63 per cent of wheat has been pro-
cured through co-operatives, I think
that co-operatives will have to play
a very important rele in distribution
also because we have not to attend to
the problems of production only but
we have also to attend to the problem
of distribution and supply of food-
grains and various other essential
cofithoditiés to the consumers and
especially the poorer sections of soci-
ety. Therefore, a sympathetic ap-
prodch to the co-operative movement
is

Ag far ag Jammu and Kashmir is
concerned, lakhs of tonnes of apples
are grown there, but middlemen take
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afwaythemmmd the growers
do not get the necessary income and
proper prige,

It co-operative processing and mar-
keting activities are developed with
the help of NCDC, 1 am sure it will
help the cause of the small growers
in Jammu and Kashmir and will go
a long way in helping the Stateg eco-
nomy. We can then see that the
exploitation of the small producers
by muddlemen is ended.

So I require the sympathy of the
House, I know all of you are very
enlightened members and geasoned
politiclans. I am not afraid of criti-
cism. By all means, cnticise and
point out defects. But I want your
sympathy for the cooperative move-
ment.

With these words, I hope the House
will unamimously pass this measure.

MR. CHAIRMAN: The question is:

“That the Bill to amend the
National Co-operative Development
Corporation Act, 1962, be taken into
consider ation™,

The motion was adopted.
MR. CHAIRMAN: The qbbestion is:

“That clauses 2 to 4, clause 1, the
Enacting Formula and the Title
Stand part of the Bill",

The motion was adopted.

Clauses 2 1o 4, Clause 1, the Enaet-
g Formulg and the Title were add-
ed to the Bill.

SHRI ANNASAHEB P. SHINDE: 1
move: by

“That the Bill be passed”.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion wag adopted.
18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
27, 1973|Sravang 5, 1805 (Saka),



